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AT HYDERABAD,

LI

0;A.NO.;846/97.
Date of Disposals 2Bwex7--1997,
Be tween: '
S. Sai Babu .s oo Applicant,

and

1. The Assistant Engineer (Maintenance)g

S.C.Railw,y, Renigunta, thirupathd,d
Chittoor DistrictT i

%3.;
| it Hh L
2. The Divisional Engineer (Maintenaﬂ,%2¢ % x4
S,CeRai1WaY: Guntakal, ._Anantapur Dtyo ;'OERAQQ@ D

£y
‘%Q%g 8 ;ﬁ
3. The Deputy Chief Mechanic,l Engineer, niuw-a® -

Carriage Repair Shop,

S oc aRailwaYp
Tirupathi, Chittoor Dt

4. The General Manager, S.C.Railwayy,
' Rail Nilayam, Secunderabad,

o

«s Respondents,

Counsel for the applicant: Sri Krishna Dewvan.

Counsel for'the respondents: Sri K.Siva Reddy.

§

'conﬁr-;z
HON'BLE SHRI R.RANGARAJAN, Member (a)

HON'BLE SHRI B.S.JAT PARAMESHWAR, Member (T)

JUDGMENT.

(per Hon'ble shri R. Rangargjan, Member (a).

l o B

Heard Sri Kiis

o~

hna Devan, the learned counsel for

thé applicant and sSri K. SiVa Ready for the respondents,

The applicant is now working as Khalasi undep

N

Chief Permanent wayfxnépeCtpr (CPWI), Sri Kalahasti,who

is under the control of the Respondent‘No;l. Eprli_r

he was transferred inm the same capacity as Khalasi to

fe_— fy |
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Carriage Repair phop at Tirupathi in the grade of ~ ;
Rs, 750 == 940(RSRP) vide Office Order No.TR/P 564/CL.IV/Engg.

CLS/Sub dated 8-=3=~1991 issued by the 3rd respondent.

-

At that times, he W45 working in Tirupathi under Construction

L) .
wing. It is stated that there J@ a Disciplinary Case

peading against the applicant-when he was working under
Construction Wing and hence he wys not relieved. He

was transferred to open line on 26-~4--1996 'in the same

oL )
capacity even though Disciplinary Proceedings initiated
by'éonstruction Orgsnisation were not disposed of.

‘Th&Se Disciplinary Proceedings are still continuing,
i ,
]

Infthe megntime the applicant has;filed);his O.A.,

praying for a direction to the lst respondent to relieve

Rim to the Carriage Repair Shop at Tirupathi as un-
skilled Khalasi with effect from 12/13-4-1991 with

consequential seniority and promotional benefits in the

Mechanical Department.

When the O.A., was taken up for hearing at

the admission stage, it was pointed out by the counsel

for thef:gi&é@ﬁﬂﬁLthat the applicant wants rélief from .
! - -
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| e - :
//ggg.-an earlier date i.e., from 8=3=1991 whédn he was
wOrking under construction organisation, ' No official

of the construction organisation under whom the applicant

waS working pas implezded in the 0.A., and hence no -
o

direction can be givén‘for this relief.  The learned
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counsel for the applicant was directed to check up from

Lt o
his client whether he wild modify his prayer for the

relief from the open line organisation now as he is

working under the lst respondent who is the open line

official.

The learned counsel for the applicant after

consulti%? his emunsel; submitted todyy that he will
S A0l L

saRx fy is&y in the present O.A., 1f a direction is

given for relieving the applicant from the control of UE;

-

Respondent No.l to join the Carriage Repair shop.
» " Tirupathi, As regzrds his contention for the earlier
relief and consequential benefits he submitted that

he will take up that c,se through Departmental authorities,

In view of tne above submission by the learned

counsel for the applicant, the 0.A., is restricted for a
direction to the respondents to reliefi;him £rom open
| .

line orgsnisation under Respondent No.1 to join%LFRS,
Tirupath%gﬁg now and the conduct of the pending enquiry

to be done by the Mechanical Branch at Tirupathi by

———T

the Resbondeﬁ£ No.3.

The learned counsel for the respondents submitted

if /modified -

that he has no objection %Ef(the ritEtmarien -8 %R prayer
—

is taken for adjudication,




relief from construction organisation to join Mechanical

WQ:k shop at Tirupathi was not considered as he was
with &
issuedéfﬁafcharge sheet in the construction brancho

That Charge~sheet 1s not yet disposed of. In the
megntime, he has been transferred to cpen line, even
though the charge=-sheet is pending. In the case of

ohe Subhan who whs similarly placed as the applicant had

fe "

filed 0.A.1172/91 on ‘the file c¢f this Bench which -
]
was disposed of on 98wml2wwe1992 directing the-res-
I '
| i : ’ . |
pondents in that O.A., to give effect to the result

S

e

of,the_screening and to absorb him in the Technical

)

category with effect from the date’ on which juniors to
him have been abso:beé. when a precedence 1is. there,
the applicant submits that there will be no difficulty

for the respondents to relieve him now frfm the control
. (®

of Respondent No.l to join the Mechanical workshop at
. . . b '

Tirupathi even though-the Diseiplinary Froceedings are

4
pending and have not been completed.

Th& app11Cant now submits that he has submitted

___,.——'

__..--——'

a representation dated 5.5.1996 addressed to the General

g i ¥ -
Manager (Respondent No.4) (Annexure i1 Page 24 of the O.A.)
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and that representation is stilJ pending. In view of
that the learned counsel for the applicant suggesggﬁ

+hat Respondent Nooé may be directed to dispose of that

gepresentation in accordance with law taking due note

I



"of the directions of this Bench in 0.A.1172/91.

We have gone through-the representation
dated 5-5~1996 addressed to the 4th respondent.
In that representation, the applicant requests for

his relief from the control of AEN(Gauge conwversion)

Srikalabasti, Tirupathi to join'the Carriage Repalr Shop, .

Tirupathi. Hence/§§ in view of the modified relief

s
in this '0.A., the'spplicant can,aekLthe Genéral Manager-

[

, to consider his case for relief fsom‘gé? Respondent

P

]

No. 1 %0 join a4

% under Respondent No.,3. The

learned counsel for the applicant submitted that he

- Will make the necessary corraction in his representation

dated 5-5.1996 or alternatively he will file. a fresh

- Tepresentation to Respondent No,4.

In vlew of the above, we feel that the
correctea

representation eithepﬁeemme?{?ne or a fresh one, if

submitted by the appligant within s fortnight from the

date of receipt of this judgment g dressed to Respondent No.4

Cwx
that representation shoulgd_be disposed of bﬁifespondent No.4
e

\ ——

w1th1n two months from the date of Teceipt of the re-

presentation. The applicant is at liberty to approach

the concerned for hiiésarller relief from comstruction

wing and the consequential benefits if so edvised

9-.

The learned counsel for the applicant submits that

: . - . -./)a,\“,m.'wiy
prbhe aPplicant is asked to pay penai rent fromﬁffme,1997
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aS he is working under Kespondent No.l at Sri Kalahasti
be&?
ang he is residing with his famlyiat Tirupathi w‘m.ch
, phoana fit s u,wb»r? ‘
was allotted to himgnder construction organisation.
gut that is a new prayer and hence no direftlon can be -
given in this 0.A., K Howaver, the applicant is at
liberty to approach the concerned aguthorities Mwaihe
; for the szid relief which he is now
) _ P
praving for. , :
‘ ' ) {
Wwith the above directions and obseﬁvations
'Cﬁe O;A., is disposed ofe at the acdmission stage 1tself.
|
Ho costs.
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